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NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH

T.C.p. NO. 4u397, 398/N CLTIMBIMAH/2016

5. Resultantly, in a situation when the dispute, os raised in the

Petition CICP No.4U397, 398/NCLT/MAH IZDLO), has been resolved

and a settlement has been arrived at between the parties, the Petition

as also the grievances raised therein have become redundant.

6. The Petition is dismissed as withdrawn and to be consigned to

the records.

Dated : 20th Februa ry, 2017 M.K. SHRAWAT
MEMBER (JUDICIAL)
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